HON'BIE SHRI H, RAJENDRA FPRASAD, MEMBER (ADMINISTRATIVE)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD,

0.a.80. 1477/96, Date of decision: 7-8-97

Betwaens:

P.B. Bhaskara Rao‘ .o.-'uApp

AND

1. Union @f India, rep. by
its Secretary, Ministry of
Labour, New Delhi.
2, Director General of Employment
and Training.
New Delhi.,

3. Director, advanced Training
Institute, Hydersbad,

4., Director of Apprenticeship
‘ Training,
Shramshakthi Bhavan,
NEW DELHI,
5. Pay & Accounts Officer,

DGET~-II, CTI Campus,
Guindy, Madras.

Mr., P,B. Vijaya Kumar eess..Counsel for applicant

Mr, N,R, Devaraj, SCG3C s vuesCounsel for responden

CORAM

Ju DGEME NT
Heard Mr, B.M. Patre feor Mr., Vijaya Kumar on b
the Applicant and Mr, W. Satyanarayana for Mr, N.R, .Devg

behalf of the fespondents.

2. On the basis of the recommendations of the Fourth

Pay Commission the Government decided to up grade the po

ije ant,

«+ o0« Respondents,

ts,

ehalf of

raj on

sts

of Assitant Training Cfficers to Training Officers by ornder

dated 10th Decerber, 1987 (Ann,III), 136 posts of ATOS

stood abolished by the same order, ©n a direction of th

also

e

Principal Bench of the Tribunal in 0,3.N0.1167/89 the pronosal

00.200




~/2/-

of the respondents to grant upgradation of asst, Training Cfficers

from different dates was revised and all of them were promoted
with effect from 1-1-1986 by office order dated 26-3-90 (Ann, V) .
éuESEquently, in consultation with the Départmeht of Perdonnel,
it was clarified by Respondent-2 that the ATCs who were promoted
'against the upgrade posts would not derive any benefit of fixation
of Pay under ER'ZZC(since re-nurbered as FR (I) (a) (1)) {since it
was only a case of merger of two posts in‘a single gfade. Based
on this ruling certain recovéries were ordered on account of
alleged over-payments made to the officers. Aggrieved by this,

the appliCaﬁt, along‘w{th six other aefficers, filed an Q.A. before
this Bench (O.A;No;?60/26)‘which was disposed qf_on 12=-7=96 setting
aside the impﬁgned orders dated 12-4-96 and 12-6-96, The applicants
were advised to submit a fresh reﬁresentation‘éo the authorities,
and the qésPcédénts were directed to dispose of such repriesentations

within certain time indicated herein and to issue a fresh order

..... £o be
effected thereof on the basis of the fresh order of fixaflion,
Accordingly the applicant filed a representation before respondent-1

on.30-7-96, On receipt of this revoresentation, and in pursuance

,

of the judgement of some Benches cof this Tribunal, Respondent-2

issued promotions-cum-seniority order in respect of 80 ofificers

{&

consegquent on their promotion from ATO to TO. The name
present applicant figures at S1.No,18 of the said list.

dent No,3 initiated the follo-up action of re-fixing the

of the
Respon=

pay of

the applicantvide coffice order dated 23-10-1996, The applicant

ﬁerein % is aggrieved by the re-fixation of pay bﬁ the impugned

order and statement showing recovery due from his pay by

the

impugned order and statement showing recovery due from hils pay

allowances issued by the Drawing and Disbursing Officer,

dated 26-11-1996,

-

...03

ADI (V)

It is to be noted that the aspplicant wWas in the
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meanwhile promoted to Assistant Director of Training widy

(7

h effect

from 28-8-96 and also retired on superannuation on 30-9-96,

3. The circumstances x relating to
this C.A. are identical to thefacts in 0.3&.No,83/9

(R,V. Subbaiah Vs, Director General of Employment and Tr

3

alning

and 2 others) disposed of by the Madras Bench of the Tribunal

on 27-4-95, All the issues arising in this 0.a. have be

examined in detail and certain directions were issued.

en duly

I follow

the same ratio and come to the same conclusions as in the C.A..

supra,

4, In the fgsu;t, the impugned proceedings i.e,, date

(Ann.I) and Zé-iO—Qﬁ (Ann;II) are hereby set aside and t

directions are issueds-

(1) The respondents are restraired from withholdin
gratuity or any part thereof towsrds possible overpaymen

pay and allowances in the pay fixed as training officer,

(2)In the event of the gratuity or any part thereo

3 27-9-96

he following

a the

t of

f being

already withheld for the above purpose, it shall be returned toge-

ther with interest at 12# per annum on the withheld amou

1-3-95 to the date of acﬁual paymant,

(3) Direction No,.2 shall be cemplied with forthwit
at any rate not later than two menths from the date of r

of a copy of this order.

(4} There shall be no orde as to costs,

Thus the 0.,A. is disposed of.

// true copy //
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Mr, P.B. VIJAYA KUMAR,
Counsel for the Applica




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH
AT HYDERABAD

'CP No,63/98__in_ OA Nou1477/96

"
3 o T o A i . . ol S S A T S v -

v———

DATE __OF __ORDER__:__13-08-1998,

S o A N P W T g e il WP P S S T S G s b

Batween :-

P.5.Bhaskara Rao

+es Applicant
And

1. Sri S.Krishnan,
Director General of Employment
& Training, New Delhi.
(Respondent No.2 in OA)

2. Sri G.P.Ganapathy Rao,
Director, Advanced Training Institute,
Vidyanagar, Hyderabad. '
(Respondent No.3 in OA)

3, Sri V.Sambasiva Rao, .
Qirector of Apprenticeship Training,
Shramsakthi Bhavan,
New Delhi
(Respondent No.4 in OA)

" vwes Respondents -

Counsel for the Applicant : Shri P.B,Vijaya Kumar

Counsel for the Respondents : shri N.R.Devaraj, CGSC

CORAM
THE HON'BLE SHRI R.RANGARAJAN +  MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Opder per Hon'ble Shri R.Rangaréjan, Member (&) ).

-~

Je—

“s 2.




e 2 -

,

(Order per Hon'bls Shri R.Rangarajan, Member (A) ).

Heard 5ri P.B.Vijaya Kumar for the applicant and 5
W.Satyanarayana for Sri N.R.Devaraj, standing counself or

respondents,
2. It is now stated that the uUP filed in the Appellet

. , " ‘
has been disposed of suitably and a months time GE? given

regpondents to comply with the directions given by tha Ag

Cﬂurto
Je In view of the above, the CP is withdraun. No coOg
YNfﬂf;/‘/,// - I
B. S, AP R AME SHUAR ) (R.RANGARAJAN)
Member (J) Member (A) .
Bated:_13th August, 1998, Df/at

Dictated in Open Court,

avl/




7. One duplicate GDDY: . - | '

3.
Copy to:

1. &8ri S.Krishnan, Director General of Employment,
and Training, New Delhi. '

2. Sri G.P.Genapathi Rao, Director, Advanced Training Instityte,
vidyanagar, Hydserabhad. . o
< |
3. 5ri V.Sambasiva Rao, Directer of Apprenticeship Training,
Shramashakthi Bhavan, Heu Delhi,
4. Dne copy to fp,P.B.Yijaya Kumar,Advocate,CAT, Hyderabad,
5. One copy to fr.i.R.0evraj, sr.cosc,ohT, yderabad,

6. One copy to D.R(A),CAT,Hyderabad,
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